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BEFORE THE NATIONAL GREEN TRIBUN
WESTERN ZONE BENCH, PUNE

APPEAL NO: 39 OF 2022 WZ
Along With I.A. No. 136 of 2022 WZ

Taloja Manufacturers Association APPELLANT
VERSUS
Union Of India and others RESPONDENTS
AFFIDAVIT IN REPLY

ON BEHALF OF RESPONDENT NO. 6

I, Jyoti Kawade Designation: Deputy Director of Town Planning
working in the Panvel Municipal Corporation having its Office at
Panvel Municipal Corporation Office, Panvel, District Raigad
410206, Adult, Indian inhabitant do hereby state and declare on

solemn affirmation as under:

1. I say that I have read and perused the copy of the Plaint in the
captioned matter. I say that I am conversant with the facts and

circumstances of the present case so as to depose the same.

2. I say that I am filing the present Affidavit in Reply for limited
purpose and for limited purpose and only to address the
questions raised by Hon'ble Tribunal vide its order dated 17%
March 2023. I say that I am filing the present Affidavit in
Reply also for a limited purpose that is to oppose the reliefs
claimed in the present Appeal and to oppose the grant of any
interim and ad interim reliefs claimed therein. I say that, I

crave leave of this Hon'ble Tribunal to file Additional
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Affidavit if so required. I say that, [ deny all and singular, the
statements, averments and contentions contained in the
Appeal which are, in any manner contrary to or inconsistent
with the contents thereof, as if the same were set out herein

and traversed seriatim.

. 1 respectfully say and submit that unless specifically admitted

herein below, no statement, averments and/or contentions
contained in the present Suit should be deemed to be admitted
by me on account of the same not being specifically denied by

me.

. At the outset, I say that the Appellant in the present Appeal

have principally sought an order quashing the environmental
clearance dated 25" July 2022 granted by the SEIAA to M/s.
Arihant Superstructures Limited for construction project of
residential nature. Further the Appellant has also sought a
relief by way of an order restraining the Respondent No. 5
viz. Arihant Superstructures Ltd. for raising construction in
pursuance to impugned EC dated 25" July 2022, that is within
the 500 m of outer boundary of the existing CHWTSDF of the
Taloja Industrial Estate, within the no development buffer
zone. Furthermore, the Appellant has also sought an order
directing the Respondent No. 2 and 3 to maintain the no

Development buffer zone around existing TSDF and to

restrict the sensitive activities of residential nature within the

buffer zone of CHWTSDF.




. I say that, the said Appeal was argued before the Hon'ble
Tribunal on several occasions. Lastly, the same was argued

before the Learned Tribunal on 17-3-2023.

. At the outset, I say that, it is required to be clarified that the
main challenge is to the environmental clearance which is not
issued by the answering Respondent and hence there are no
prayers particularly sought against the answering Respondent.
I say that, having said that the present Affidavit in Reply is
filed in order to comply with the directions issued by the
Learned Tribunal vide its order dated 17® March 2023.

. I say that initially the answering Respondent viz. the Panvel
Municipal Corporation was not even a party to the present
Appeal. Thereafter vide an Interim Application No. 35 of
2023 (WZ), the answering Respondent was sought to be
impleaded as party Respondent. The reason given by the
Appellant for adding the answering Respondent as a party to
the present Appeal is that the building permissions have been
granted by the answering Respondent within the buffer zone
of closed CHWTSDF (Central Hazardous Waste Treatment
Storage And Disposal Facility). I say that vide the order dated
15" May 2023, the Learned Tribunal has directed the
answering Respondent to file its reply as to how the
answering Respondent has granted permission to Respondent
No. 5 / project Proponent to raise construction of the project

in question. I say that, the present Affidavit in Reply is filed
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only to this limited extent and to answer the limited query

raised by the Learned Tribunal.

8. 1 say that the project in question is to be constructed upon a
land situated at Survey No.43/3/2,59/2,60/1/2B,35/
142 /(2),35/1+2/(3) and 35 / 1+2 / (4) village Ghot, Taluka
Panvel, District Raigad. I say that, the development
permission for residential cum commercial building on the
said property on the said survey numbers was granted vide
order dated 25™ March 2022 issued by the Assistant Director
of Town Planning, Panvel Municipal Corporation. Hereto
annexed and marked as EXHIBIT A is the true copy of the
order dated 25" March 2022.

9. In this regard the following is required to be taken into

consideration.

10.I say that land at survey no. 35 and 36 situated at village Ghot,
Taluka Panvel, District Raigad was shown as Green Zone in
the approved Development plan of Ambernath Kulgaon
Badlapur and Surrounding Notified Area (AKBSNA for
short). I say that the said village Ghot was included in the
jurisdiction of the Panvel Municipal Corporation pursuant to
Government Notification dated 26" September, 2016. Hereto
annexed and marked as EXHIBIT-B is the true copy of the
Notification dated 26" September, 2016.
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//J 11.I say that the Unified Development Control and Promotion
o T s 4 Regulations for Maharashtra State (‘“UDCPR’ for short) came
into force from 3™ December, 2020 upon its publication in the

Official Gazette.

12.1 say that upon a co-joint reading of Regulation 4.2(VIII)
which deals with land use classification and equivalence of
zones as well as Regulation 7.7.1 and 7.7.2 it is abundantly
clear that firstly, No Development Zone as well as Green
Zone shall be treated as equivalent to Agricultural Zone.
Further if the owner of the land constructs the housing for
EWS/ LIG in the form of tenements of size up to 50 sq. mitrs.
built up area on his plot then he shall be allowed FSI of
maximum building potential mentioned in the column 6 or 9
of Table No. 6G of Regulation 6.1 or 6.3. furthermore, that
the housing scheme mentioned in Regulation No. 7.7 shall be
permissible in Agricultural Zone with FSI of 1.00 with
approach road of minimum 9m. hereto annexed and marked
as EXHIBIT-C is the true copy of the relevant provisions of
UDCPR.

13.1 say that the boundary of revenue village Chal, which falls
within the jurisdiction of Panvel Municipal Corporation,
which is adjacent to the land in question was indicated as
Industrial Zone as per approved Development Plan of Navi
Mumbai prepared by CIDCO at the relevant time. In view
thereof if the provision of Regulation 4.8(ii)) of UDCPR is
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perused, it would be clear that residential use of land is

permitted at distance, minimum of 23 meters, from the

boundary of Industrial Building/ use.

14.1 say that it would be expedient to bring to the kind attention
of this Honorable Court that before making the proposed land
use map, in revised and consolidated Draft Development Plan
of area under the Jurisdiction of the Panvel Municipal
Corporation, the answering respondent had sought details of
from the MIDC and CIDCO with respect to land area, place
(Survey No., Plot No. etc.), existing use of land, reservation

on land etc. hereto annexed and marked as EXHIBIT-D is the

true copy of the communications addressed to MIDC and
CIDCO. However, till date Corporation did not receive any
information from the MIDC as well CIDCO.

15.1 say that the Applicant herein has mentioned that as per the
Notification, 2001 of MIDC allotted Land at Plot No. 32,
bearing Survey No. 68, 69/1(B), 69/2, 69/3, 69/4, 70, 71, 72/1,
7212 (A), 72/2 (B), 73, 77/1, 77/2, 74/1, 74/2, 74/2 (B), 74/2
(C), 74/3, 85 admeasuring area 284460 sq.mt. And Plot No.
32 (Part), bearing Survey No. 61 (Part), 62, 63/1, 63/2, 64, 65
& 66 admeasuring area 109540 sq.mt. to Ramky Finance &
Investment Pvt. Ltd, Hyderabad through its SPV., M/s. B ey i

Mumbai Waste Management. However, no such use of the

said land is mentioned in the Development Plan for Navi
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- MIDC, who were the erstwhile Planning authority, with
respect to the surrounding area to the CHWTSDF, had ever

notified the same to be a buffer zone.

16.1 say that on the bare perusal of the said development
permission dated 25" March 2022, it can be seen that it is
categorically mentioned there, that the Commencement
Certificate is issued, subject to strict compliance of terms and

conditions as mentioned in the annexure A attached herewith.

17.1 say that, thereafter a Commencement Certificate for the said
Survey numbers, on which the proposed project is to be
constructed, was issued vide Commencement Certificate
dated 25™ March 2022. I say that if the condition No. 46 of
the said Commencement Certificate is perused, it can be seen
that it is categorically stated that the Commencement
Certificate is issued subject to the condition that the
owner/developer shall submit Environment Clearance
Certificate before starting any construction work on the said

plot.

18.1 say that thus it was mandatory upon the Respondent No. 5 to
obtain an Environment Clearance Certificate from the
concerned authority before commencement of any work. I say
‘that abundant care and caution was taken at the end of the
Panvel Municipal Corporation to ensure that there is no

diversion from or non-compliance of any statutory provision,




949
3

rules or regulations with respect to the environmental norms

under the respective statutes.

19.1 say that even assuming that the case of the Appellants is
taken is held to be true and correct, even then before issuance
of the Environmental Clearance, concerned authorities issuing
the said environmental Clearance Certificate ensured all
norms are complied with and only thereafter issued the said
Environmental Clearance Certificate. Boundary of 500 Mtr is
a assumption till date, however none of the authority has
marked a buffer zone till today. Again, it is also cleared that,
if Buffer zone is to be kept, then it shall be within the plot

boundary of the concern authority.

20.1 say that, during the period MIDC has issued a separate
notification dt. 27™ March 2023, changed the boundaries of
the existing CHWTSDF & MIDC has decided to resume the
possession of the said Plot with MIDC by denotifying with
change in Land use pattern from Hazardous Waste to

Industrial activities. EXHIBIT E

21. 1 further say that, this being the factual and legal position and
it is also required to be brought to the notice of this Learned
Tribunal, that after MIDC; rev1sed notlﬁeatlon datefd g,
27/03/2023, Learned Municipal Comrmssmner of . the »: ' * by

Respondent No. 6, Panvel Mun1c1pa1 Gorporatldn has passed
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% ‘
?4/74'/3‘4;. ,‘A-"e- \ J{ : o
,Q?\s Tin 2022, has in fact been revoked by the Learned Municipal
Q oy / .
'4',-,2';-' 7 . Commissioner exercising the powers vested in him under
eoN
"4 o 5;&‘;,’?/// Section 51 of the MRTP Act. Hereto annexed and marked as
LRASYF : :
EXHIBIT F is the true copy of the Revocation Order dated
PY

27% June 2023 & Project Proponent has asked to file revised
proposal as per the new notification of the MIDC dt.

27/03/2023.

I say that the contents of this Affidavit are true to the best of my
personal knowledge and the legal submissions made therein are
true to the best of my belief which belief is based upon the legal
instructions and advice given to me by my Advocate which I

believe to be correct.

Solemnly affirmed at Mumbai on this [&Z 08/43 day of Aug 2023.

L]

AFFIANT

Deputy Dlrector Town Planp Ring

Municipal Corporatiog

FORE M

PALLAVTA. MANKAR
WGOVT OF MAHARASHTRA
PANVEL DIST. RAIGAD
NOTED & REGISTERED
glos]24

AT SR NO. é{ \9S oF |

- W e - em—-

1 BAUG 023 .
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"% | PANVEL MUNICIPAL CORPORATION
==~ Tal.- Panvel, Dist.- Raigad, Panvel — 410 206.

e
¥

E mail — panvelcorporation@gmail.com Tel ~(022) 27458040/41/42
No.PMC/TP/Ghot/43/3/2, 59/1 & Others/21-22/16186/ Z lo& 12022 Date Z_’;f / 03 12022
To,

M/s. Arihant Superstructures Ltd,
Through Director

Mr. Ashok B. Chhajjer.

Arihant Aura, B-wing, 26th Floor,
Plot No. 13/1, TTC Industrial Area,
Thane Belapur Road, Turbhe,

Navi Mumbai — 400 705.

SUB - Development Permission for Residential Cum Commercial Building on Survey
No.- 43/3/2, 59/1, 60/1/2B, 35/1+2/1(2), 35/1+2/1(3) & 35/1+2/1(4) At.- Ghot, Tal.-
Panvel, Dist- Raigad.

REF :- 1) Your Architect's application no. 12321, dtd. 09/07/2021.
2) Provisional Fire NOC issued by PMC fire officer vide letter no.
PMC/Fire/2021/751, Dated 21/02/2022.
3) Height Clearance NOC issued by AAl vide letter no.
NAVI/WEST/B/122921/642656, Dated 25/01/2022.
Sir,

Please refer to your application for Development Permission for Residential Cum
Commercial Building on Survey No.- 43/3/2, 59/1, 60/1/2B, 35/1+2/1(2), 35/1+2/1(3) &
35/1+2/1(4) At.- Ghot, Tal.- Panvel, Dist.- Raigad.

The Development permission is hereby granted to construct Residential Cum
Commercial Building on the plot mentioned above.

The Developers / Builders / Owners shall take all precautionary measures for
prevention of Malaria breeding during the construction period of the project. If required, you
can approach Health Department PMC, for orientation program and pest control at project
site to avoid epidemic.

You have to pay the necessary charges due to GST if applicable in future as per
Panvel Municipal Corporation policy and as informed to you in writing and if not paid the
permission granted will be revoked.

You will ensure that the building materials will not be stacked on the road during the
construction period.

it is well aware that the State of Maharashtra is threatened with the spread of
COVID-18 Virus and therefore, to take certain emergency measures to prevent and
contain the spread of the virus the Govt. of Maharashtra & Hon. Commissioner, PMC
issued the guidelines from time to time. Considering these facts, this C.C. / Plinth
checked Certificate / O.C. is issued, subject to strict compliance of terms &

conditions as mentioned in Annexure-A attached herewith.
54&??/%7/1—-

Assistant Director of Town Planning
Panvel Municipal Corporation

Thanking you,

W, S Y= W I
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C.C.TO:- 1) Architect,
M/s. AN.ARCH Architects & Planner,
Office No. 20 & 21, Ground Floor,
Raheja Arcade, Plot No. 61, Sector 1,
CBD Belapur, Navi Mumbai 400614.

2) Ward Officer,
Prabhag Samati ‘A, B,C, D’
Panvel Municipal Corporation, Panvel.

3) Tahasildar, Panvel for information & requested to take converted N.A. Tax
within 30 days from date of issue of Commencement Certificate of Panvel
Municipal Corporation.
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PANVEL MUNICIPAL CORPORATION
Tal.- Panvel, Dist.- Raigad, Panvel — 410 206.

E mail — panvelcorporation@gmail.com Tel — (022) 27458040/41/42
No.PMC/TP/Ghot/43/3/2, 59/1 & Others/21-22/16186/ Z (7 € 42022 Date Zﬁ( 10.3 12022

COMMENCEMENT CERTIFICATE

Permission is hereby granted under section — 45 of the Maharashtra Regional and
Town Planning Act.1966 (Maharashtra XXXVII of 1966) to, M/s. Arihant Superstructures
Ltd, Through Director Mr. Ashok B. Chhajjer. As per the approved plans and subject to
the following conditions for the development work of the Proposed Residential Cum
Commercial Building (Ground + 13 Upper Floor), Total 08 Buildings on Survey No.-
43/3/2, 59/1, 60/1/2B, 35/1+2/1(2), 35/1+2/1(3) & 35/1+2/1(4) At.- Ghot, Tal.- Panvel, Dist.-
Raigad. (Plot Area = 24640.00 Sq.mt., Proposed Residential Built Up Area = 40016.661
sqg.mt., Proposed Commercial Built Up Area = 554.634 sq.mt., Total Built Up Area =
40571.295 sq.mt.)

(No. of Residential Unit — 824 Nos. & Commercial Unit — 18 Nos., Total Units — 842 Nos.)

1. This Certificate is liable to be revoked by the Corporation if:-

1(a) The development work in respect of which permission is granted under this
certificate is not carried out or the use there of is not in accordance with the
Sanctioned plans.

1(b) Any of the conditions subject to which the same is granted or any of the
restrictions imposed upon by the corporation is contravened.

1(c) The commissioner is satisfied that the same is obtained by the applicant
through fraud or Misrepresentation and the applicant and / or any person
deriving title under him, in such an event shall be deemed to have carried out
the development work in contravention of section — 43 or 45 of the
Maharashtra Regional and Town Planning Act- 1966.

2. The Owner / Developer shall:-

2(a) The Owner / Applicant shall give intimation in the prescribed form in
Appendix-F of UDCPR 2020 after the completion of work up to plinth level.

2(b)  Give written notice to the Corporation regarding completion of the work.

2(c) Permit authorized officers of the Corporation to enter the building or premises
for which the permission has been granted, at any time for the purpose of
ensuring the building control Regulations and conditions of this certificate.

2(d)  Obtain Occupancy Certificate from the Corporation.

3. The structural design, building materials, installations, electrical installations etc.

shall be in accordance with the provision (except for provision in respect of floor area
ratio) as prescribed in the National Building Code.
4, The Commencement Certificate shall remain valid for a period of 1 year from the
date of issue and can be further revalidated as required under provision of section 48
of MRTP Act.- 1966. This Commencement Certificate is renewable every year but
such extended period shall be in no, case exceed three years provided further that
such lapse shall not be any subsequent applicant for fresh permission under Section
44 of the Maharashtra Regional & Town Planning Act. 1996.
The conditions of this certificate shall be binding not only on the applicant but also on
its successors and/or every person deriving title through or under him.

Prior Permission is necessary for any deviation / Change in Plan.
: 10f5
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11.

12.

13.

14.

15.

16.

7

18.
19.

20.

PMC/TP/Ghot/43/3/2, 59/1 & Others /21-22/16186/2022

b)

\d

The Owner / Developer shall install the Rain Water Harvesting system as per UDD's
notification No. TPB/432001/2133/CR-230/01/UD-II, Dated 10/03/2005 & UDCPR.
The owner/society of every building mentioned in the (a) above shall ensure that the
Rain water harvesting System is maintained in condition for storage of water for non-
potable purposes or recharge of groundwater at all times.
The Authority may impose a levy of not exceeding Rs. 1000/~ per annum for every
100 Sq. m. of built up area for the failure of the owner of any building mentioned in
the (a) above to provide or to maintain Rain water Harvesting structures as required
under these regulations. Failure to provide Rain Water Harvesting System shall be
deemed as breach of the conditions on which the development permission has been
granted.
As per provisions of section 13.2, 13.4, 13.5 of UDCPR- 2020, the applicant / owner /
developer shall install SWH / RTPV, Grey Water Recycling Plant and Solid waste
management systems and requisite provisions shall be made for proper functioning
of the system.
Action should be taken as per Section 42A (2) of Maharashtra Land Revenue
Act, 1966.
The Owner / Developer and The Architect shall strictly adhere to the condition
mentioned in Fire NOC.
The Owner & the Architect and Structural Engineer concerned area instructed to
Stricty adhere to the conditions of Provisional FIRE NOC issued vide
PMC/Fire/2021/751, Dated 21/02/2022. by Chief Fire Officer, Fire Brigade
Department, PMC.
The Owner / Developer shall obtain all the necessary final NOC's / completion
certificates / clearance relating to water supply, sewerages, SWD, Tree, CFO etc.
from Panvel Municipal Corporation/CIDCO and submit the same to Panvel Municipal
Corporation before applying for Occupancy Certificate for the building on the land
-uynder reference.

This Commencement Certificate issued to subject to conditiomttizdat owner of the said

plot to obtain Sub-plot Demarcation plan from the competent Autitiwarity.

The Owner / Developer shall develop RG areas and shall plamht=and maintained the

required number of trees in the RG area as per UDCPR'’s andiisiizdll submit final NOC

from the Tree Authority before applying for Occupancy Certificatste.

Recreation ground or amenity open space be developed befarecsgpplying for Building
~conjatnoifoeifinetnc.
No work should be started unless the existing structures area to be demolished with
utmost care.
The Owner & the Architect and Structural Engineer concermed are fully responsible
for the construction quality of the building as per approved building plan. Structural
design, Stability building construction quality, which should confirm to with stand an
earthquake of highest intensity in seismic zone IV.
The building constructed should not be occupied without obtaining Occupation
Certificate. Otherwise it will be treated as unauthorized use and necessary action as
per law will be taken.
The Owner & the architect are fully responsible for any Ownership. Area & Boundary
disputes. In case of any dispute Panvel Municipal Corporation will not be
responsible.
F.S.I. Calculation submitted in the drawings shall be as per UDCPR-2020 Rules. If
any discrepancy observed, the Architect will be held responsible and liable fo
necessary action.
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21.

22.

23.

24,

25.

26.

27.

28.

29.

30.

"

The Owner / Developer is fully responsible for any Court Matter if pending in the

Court and the order from Hon. Court shall be binding on the applicant.

In case of revised permission wherever third party interest is created by way of

registered agreement to sale or lease etc. of the apartment, concern of such interest

party / person as specified under RERA act. shall be submiitted.

The Owner / Developer shall be fully responsible if any objection raised by the flat

owner to whom applicant has sold the unit as per previous Commencement

Certificate.

It is Mandatory to provide Temporary Toilet to labourers at site during construction

period.

It is mandatory for the institution to take safety measures while the construction is

under progress with respect to the educational activities going on in the respective

site.

It is mandatory that the Natural course of water flowing through the plot should be

channelized and maintained by the applicant.

As per Govt. of Maharashtra memorandum vide No.TBP/4393/1 504/C4-287/94,UD-

11/RDP, Dt.19" July, 1994 for all buildings following additional conditions shall apply.

i) As soon as the development permission for new construction or re-
development is obtained by the Owners/Developer, he shall install a ‘Display
Board' on the conspicuous place on site indicating following details ;-

a) Name and address of the owner/developer, Architect and Contractor.

b) Survey Number/City survey Number, Plot Number/Sector & Node of Land
under reference along with description of its boundaries.

c) Order Number and date of grant of development permissions or re-
development permission issued by the Planning Authority or any other
authority.

d) Number of Residential flats/Commercial Units with areas.

e) Address where copies of detailed approved plans shall be available for
inspection.

ii) A notice in the form of an advertisement, giving all the detailed mentioned in

(i) above, shall be published in two widely circulated newspapers one of

which should be in regional language.
As per the notification dtd. 14" September 1999 and amendment on 27th August
2003, issued by Ministry of Environment & Forest (MOEF), Govt. of India and as per
Circular issued by Urban Development Dept., Govt. of Maharashtra, vide No.
FAR/102004/160/P.N0.27/UD-20, dtd. 27/02/2004, for all Buildings foliowing
additional conditions shall apply.
The owners / Developers shall use fly ash Bricks or Blocks or Tiles or Clay
fly ash Bricks or cement fly ash bricks or blocks or similar products or a
Combination of aggregate of them to the extent of 100% (by volume) of the
total bricks, blocks & Tiles as the case may be in their construction activity.
The building material in reconstruction case or soil removed from the trenches
should not be dumped or stored on municipal road. It should be dumped or stored on
site as would be decided by the concern Ward Officers of Panvel Municipal
Corporation.
The applicants should fulfill all the health related provisions mentioned in the
“Implementation of Ant larval & Mosquito Prevention Activities during and after
construction and Tree Authority Bye-Laws 1966” The special mention is for mosquito
prevention activities, construction of overhead tanks, debris removal and the
sanitary conditions of drainage etc.

P/Ghot/43/3/2, 59/1 & Others /21-22/16186/2022 30of5
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32.

33.

34.

35.

36.

37.

38.

39.

40.
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Workers should be accommodated at a distance of 25 to 35 feet from the protective
walls of adjacent buildings on all sides of the construction site and also from the
place where excavation has started. The developer should also arrange
accommodation as per the standard in Section 34 of the Building and Other
Construction Workers (Employment Regulation and Conditions of Service) Act, 1996.
- Accommodation :-

1. The employer shall provide, free of charges and within the work site or as near to
it as may be possible, temporary living accommodation to all building workers
employed by him for such period as the building or other construction work is in
progress.

2. The temporary accommodation provided under sub-section (1) shall have
seprate cooking place, bathing, washing and lavatory facilities.

3. As soon as may be, after the building or other construction work is over, the
employer shall, at his own cost, cause removal or demolition of the temporary
structures erected by him for purpose of providing living accommodation cooking
palce or other facilities to the buildign workers as required under sub-section (1)
and restore the ground in good level and clean condition.

4. In case an employer is given any land by a Municipal Board or any other local
authority for the purposes of providing temporary accommodation for the building
workers under this section, he shall, as soon as may be after the construction
work is over, return the possession of such land in the same condition in which
he received the same.

The workers 'quarters should be 25 to 35 feet away from the trees on the

construction site so that if the tree falls, the workers' residence will not be

endangered.

Special care should be taken to ensure that the colony on the construction site is not

endangered by electricity and fire.

In construction sites where rivers, streams, nallas and natural water streams are in

operation, special care should be taken for the safety of the workers and their place

of residence should be 50 feet away from such streams.

Those working on the construction site must be registered under Section 15 of the

"Building and Other Construction (Employment Regulation and Conditions of

Service) Act, 1996"

Section - 15 Register of beneficiaries :- Every employer shall maintain a register in

such form as may be prescribed showing the details of employment of beneficiaries

employed in the building or other construction work undertaken by him and the same
may be inspected without any prior notice by the secretary of the board or any other
officer duly authorized by the board in this behalf.

Special care should be taken that workers not registered with the Maharashtra

Building and Other Construction Workers Welfare Board will not work on the site.

A joint meeting of the developers and contractors of the Municipal Corporation and

the municipal limits should be convened to take special care of the safety of the

workers and to make the developers aware of the provisions of the Workers' Safety

Act.

The developer will be obliged to take out accident insurance for the workers so that

they are not deprived of the benefits they get in the event of an accident at work.

The design of the septic tank will be in accordance with the design of (1S-2470 &

UDCPR- 2020), which will be binding on the developer / Architects and his

successors. (If Applicable)

You will be required to get the design of your septic tank approved by the Sewa
Department, Panvel Municipal Corporation. (If Applicable)
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41.

42,

43.

45,

46.

" AG

The Manual Scavenging Act 2013 prohibits the activities of manual scavenging.
Therefore the applicant shall submit undertaking before applying for Occupancy
Certificate, stating that you will not violate the said law.

The Owner / Developer shall be responsible for clearing all pending dues of Govt. &
Planning Authorities.

The Owner / Developer is required to construct the discharge line at his own cost.
The Owner / Developer should set up electrical vehicle charging point in the said
plot.

The Owner/ Developer shall obtained no objection certificate from Maharashtra
Pollution Control Board before applying for Occupancy certificate on the said plot.
This Commencement Certificate is issued subject to condition that the Owner /
Developer shall submit Environmental Clearance Certificate before starting
any construction work on the said plot.

Note: - You have to pay the necessary charges due to GST if applicable in future as
per Panvel Municipal /Corporation policy and as informed to you in writing
and if not paid the permission granted will be revoked.

1. YR I W TR
of
—
Assistant Director of Town Planning
Panvel Municipal Corporation

C.C.TO:- 1) Mis. Arihant Superstructures Ltd,

Through Director

Mr. Ashok B. Chhajjer.

Arihant Aura, B-wing, 26th Floor,
Plot No. 13/1, TTC Industrial Area,
Thane Belapur Road, Turbhe,
Navi Mumbai - 400 705.

2) Architect,
M/s. AN.ARCH Architects & Planner,
Office No. 20 & 21, Ground Floor,
Raheja Arcade, Plot No. 61, Sector 11,
CBD Belapur, Navi Mumbai 400614.

3) Ward Officer,
Prabhag Samati ‘A, B, C, D'
Panve! Municipal Corporation, Panvel.

4) Tahasildar, Panvel for information & requested to take converted N.A. Tax
within 30 days from date of issue of Commencement Certificate of Panvel
Municipal Corporation.
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PANVEL MUNICIPAL CORPORATION
Tal.- Panvel, Dist.- Raigad, Panvel — 410 206.

E mail — panvelcorporation@gmail.com Tel —(022) 27458040/41/42
No.PMC/TP/Ghot/35/1A,35/1B,35/1C&36/0/21-22/16188/ Z (o 12022 Date :Zﬁ( 12312022
To,

M/s. Arihant Superstructures Ltd,
Through Director

Mr. Ashok B. Chhajjer.

Arihant Aura, B-wing, 26th Floor,
Plot No. 13/1, TTC Industrial Area,
Thane Belapur Road, Turbhe,

Navi Mumbai - 400 705.

SUB :- Development Permission for Residential Cum Commercial Building on Survey
No.- 35/1A, 35/1B, 35/1C & 36/0 At.- Ghot, Tal.- Panvel, Dist.- Raigad.

REF :- 1) Your Architect's application no. 12319, dtd. 09/07/2021.
2) Provisional Fire NOC issued by PMC fire officer vide letter no.
PMC/Fire/2022/750, Dated 21/02/2022.
3) Height Clearance NOC issued by AAl vide letter no.
NAVI/WEST/B/121421/641238, Dated 21/01/2022.
Sir,

Please refer to your application for Development Permission for Residential Cum
Commercial Building on Survey No.- 35/1A, 35/1B, 35/1C & 36/0 At.- Ghot, Tal.- Panvel,
Dist.- Raigad.

The Development permission is hereby granted to construct Residential Cum
Commercial Building on the plot mentioned above.

The Developers / Builders / Owners shall take all precautionary measures for
prevention of Malaria breeding during the construction period of the project. If required, you
can approach Health Department PMC, for orientation program and pest control at project
site to avoid epidemic.

You have to pay the necessary charges due to GST if applicable in future as per
Panvel Municipal Corporation policy and as informed to you in writing and if not paid the
permission granted will be revoked.

You will ensure that the building materials will not be stacked on the road during the
construction period.

it is well aware that the State of Maharashtra is threatened with the spread of
COVID-19 Virus and therefore, to take certain emergency measures to prevent and
contain the spread of the virus the Govt. of Maharashtra & Hon. Commissioner, PMC
issued the guidelines from time to time. Considering these facts, this C.C. / Plinth
checked Certificate / O.C. is issued, subject to strict compliance of terms &

conditions as mentioned in Annexure-A attached herewith.
: e

Assistant Director of Town Planning
Panvel Municipal Corporation

Thanking you,

. ST gt e
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C.C.TO:- 1) Architect,
M/s. AN.ARCH Architects & Planner,
Office No. 20 & 21, Ground Floor,
Raheja Arcade, Plot No. 61, Sector 11,
CBD Belapur, Navi Mumbai 400614.

2) Ward Officer,
Prabhag Samati ‘A, B, C, D’
Panvel Municipal Corporation, Panvel.

3) Tahasildar, Panvel for information & requested to take converted N.A. Tax
within 30 days from date of issue of Commencement Certificate of Panvel
Municipal Corporation.
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PANVEL MUNICIPAL CORPORATION
- Tal.- Panvel, Dist.- Raigad, Panvel — 410 206.

E mail - panvelcorporation@gmail.com Tel - (022) 27458040/41/42

No.PMC/TP/Ghot/35/1A,35/1B,35/1C&36/0/21-22/16188/ £ (9(#/2022 Date : 24 103 12022
COMMENCEMENT CERTIFICATE

Permission is hereby granted under section — 45 of the Maharashtra Regional and
Town Planning Act.1966 (Maharashtra XXXVII of 1966) to, M/s. Arihant Superstructures
Ltd, Through Director Mr. Ashok B. Chhajjer. As per the approved plans and subject to
the following conditions for the development work of the Proposed Residential Cum
Commercial Building (Ground + 13 Upper Floor), Total 06 Buildings on Survey No.-
35/1A, 35/1B, 35/1C & 36/0 At.- Ghot, Tal.- Panvel, Dist.- Raigad. (Plot Area = 18580.00
Sq.mt., Proposed Residential Built Up Area = 31364.643 sq.mt., Proposed Commercial
Built Up Area = 865.361 sq.mt., Total Built Up Area = 32230.004 sq.mt.)

(No. of Residential Unit — 618 Nos. & Commercial Unit — 27 Nos., Total Units — 645 Nos.)

1. This Certificate is liable to be revoked by the Corporation if:-

1(a) The development work in respect of which permission is granted under this
certificate is not carried out or the use there of is not in accordance with the
Sanctioned plans.

1(b) Any of the conditions subject to which the same is granted or any of the
restrictions imposed upon by the corporation is contravened.

1(c) The commissioner is satisfied that the same is obtained by the applicant
through fraud or Misrepresentation and the applicant and / or any person
deriving title under him, in such an event shall be deemed to have carried out
the development work in contravention of section — 43 or 45 of the
Maharashtra Regional and Town Planning Act- 1966.

2. The Owner / Developer shall:-

2(a) The Owner / Applicant shall give intimation-in the prescribed form in
Appendix-F of UDCPR 2020 after the completion of work up to plinth level.

2(b) Give written notice to the Corporation regarding completion of the work.

2(c) Permit authorized officers of the Corporation to enter the building or premises
for which the permission has been granted, at any time for the purpose of
ensuring the building control Regulations and conditions of this certificate.

2(d) Obtain Occupancy Certificate from the Corporation.

3! The structural design, building materials, installations, electrical installations etc.
shall be in accordance with the provision (except for provision in respect of floor area
ratio) as prescribed in the National Building Code.

4. The Commencement Certificate shall remain valid for a period of 1 year from the

date of issue and can be further revalidated as required under provision of section 438

of MRTP Act.- 1966. This Commencement Certificate is renewable every year but

such extended period shall be in no, case exceed three years provided further that
such fapse shall not be any subsequent applicant for fresh permission under Section

44 of the Maharashtra Regional & Town Planning Act. 1996.

The conditions of this certificate shall be binding not only on the applicant but also on

its successors and/or every person deriving title through or under him.

Prior Permission is necessary for any deviation / Change in Plan.
. 10f5
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s The Owner / Developer shall install the Rain Water Harvesting system as per UDD'’s
notification No. TPB/432001/2133/CR-230/01/UD-I, Dated 10/03/2005 & UDCPR.

a) The owner/society of every building mentioned in the (a) above shall ensure that the
Rain water harvesting System is maintained in condition for storage of water for non-
potable purposes or recharge of groundwater at all times.

b) The Authority may impose a levy of not exceeding Rs. 1000/- per annum for every
100 Sq. m. of built up area for the failure of the owner of any building mentioned in
the (a) above to provide or to maintain Rain water Harvesting structures as required
under these regulations. Failure to provide Rain Water Harvesting System shall be
deemed as breach of the conditions on which the development permission has been
granted.

8. As per provisions of section 13.2, 13.4, 13.5 of UDCPR- 2020, the applicant / owner /
developer shall install SWH / RTPV, Grey Water Recycling Plant and Solid waste
management systems and requisite provisions shall be made for proper functioning
of the system.

9. Action should be taken as per Section 42A (2) of Maharashtra Land Revenue
Act, 1966.

10. The Owner / Developer and The Architect shall strictly adhere to the condition
mentioned in Fire NOC.

11.  The Owner & the Architect and Structural Engineer concerned area instructed to
Strictly adhere to the conditions of Provisional FIRE NOC issued vide
PMC/Fire/2022/750, Dated 21/02/2022 by Chief Fire Officer, Fire Brigade
Department, PMC.

12.  The Owner / Developer shall obtain all the necessary final NOC's / completion
certificates / clearance relating to water supply, sewerages, SWD, Tree, CFO etc.
from Panvel Municipal Corporation/CIDCO and submit the same to Panvel Municipal
Corporation before applying for Occupancy Certificate for the building on the land
under reference.

13.  This Commencement Certificate issued to subject to condition that owner of the said
plot to obtain Sub-plot Demarcation plan from the competent Authority.

14.  The Owner / Developer shall develop RG areas and shall plant and maintained the
required number of trees in the RG area as per UDCPR’s and shall submit final NOC
from the Tree Authority before applying for Occupancy Certificate.

15.  Recreation ground or amenity open space be developed before applying for Building
Completion Certificate.

16. No work should be started unless the existing structures area to be demolished with
utmost care.

17. The Owner & the Architect and Structural Engineer concerned are fully responsible
for the construction quality of the building as per approved building plan. Structural
design, Stability building construction quality, which should confirm to with stand an

earthquake of highest intensity in seismic zone IV.
18.  The building constructed should not be oceupled witheut obtaining Ovoupation

Certificate. Otherwise it will be treated as unauthorized use and necessary action as
per law will be taken.

19, The Owner & the architect are fully responsible for any Ownership. Area & Boundary
disputes. In case of any dispute Panvel Municipal Corporation will not be
responsible.

20. F.S.l. Calculation submitted in the drawings shall be as per UDCPR-2020 Rules. if
any discrepancy observed, the Architect will be held responsibie and iiable f
necessary action.

PMC/TP/Ghot/35/1A,35/1B,35/1C&36/0/21-22/16188/2022 . 2 of
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21.  The Owner / Developer is fully responsible for any Court Matter if pending in the
Court and the order from Hon. Court shall be binding on the applicant.
22. In case of revised permission wherever third party interest is created by way of
registered agreement to sale or lease etc. of the apartment, concern of such interest
party / person as specified under RERA act. shall be submitted.
23.  The Owner / Developer shall be fully responsible if any objection raised by the flat
owner to whom applicant has sold the unit as per previous Commencement
Certificate.
24. It is Mandatory to provide Temporary Toilet to labourers at site during construction
period.
25. It is mandatory for the institution to take safety measures while the construction is
under progress with respect to the educational activities going on in the respective
site.
26. It is mandatory that the Natural course of water flowing through the plot should be
channelized and maintained by the applicant.
27.  As per Govt. of Maharashtra memorandum vide No.TBP/4393/1504/C4-287/94,UD-
11/RDP, Dt.19™ July, 1994 for all buildings following additional conditions shall apply.
)] As soon as the development permission for new construction or re-
development is obtained by the Owners/Developer, he shall install a ‘Display
Board’ on the conspicuous place on site indicating following details ;-

a) Name and address of the owner/developer, Architect and Contractor.

b) Survey Number/City survey Number, Plot Number/Sector & Node of Land
under reference along with description of its boundaries.

c) Order Number and date of grant of development permissions or re-
development permission issued by the Planning Authority or any other
authority.

d) Number of Residential flats/Commercial Units with areas.
e) Address where copies of detailed approved plans shall be available for
inspection.
ii) A notice in the form of an advertisement, giving all the detailed mentioned in
(i) above, shall be published in two widely circulated newspapers one of
; which should be in regional language.

28.  As per the notification did. 14" September 1999 and amendment on 27th August

2003, issued by Ministry of Environment & Forest (MOEF), Govt. of India and as per
Circular issued by Urban Development Dept, Govt. of Maharashtra, vide No.
FAR/102004/160/P.N0.27/UD-20, dtd. 27/02/2004, for all Buildings following
additional conditions shall apply.
The owners / Developers shall use fly ash Bricks or Blocks or Tiles or Clay
fly ash Bricks or cement fly ash bricks or blocks or similar products or a
Combination of aggregate of them to the extent of 100% (by volume) of the
total bricks, blocks & Tiles as the case may be in their construction activity.

29. The building material in reconstruction case or soil removed from the trenches
should not be dumped or stored on municipal road. it should be dumped or stored on
site as would be decided by the concern Ward Officers of Panvel Municipal
Corporation.

30. The applicants should fulfill all the health related provisions mentioned in the
“Implementation of Ant larval & Mosquito Prevention Activities during and after
construction and Tree Authority Bye-Laws 1966” The special mention is for mosquito

g prevention activities, construction of over-head tanks, debris removal and the
S sanitary conditions of drainage etc.

MC/TP/Ghot/35/1A,35/1B,35/1C8&36/0/21-22/16188/2022 3of5
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31. Workers should be accommodated at a distance of 25 to 35 feet from the protective
walls of adjacent buildings on all sides of the construction site and also from the
place where excavation has started. The developer should also arrange
accommodation as per the standard in Section 34 of the Building and Other
Construction Workers (Employment Regulation and Conditions of Service) Act, 1996.
- Accommodation :-

1. The employer shall provide, free of charges and within the work site or as near to
it as may be possible, temporary living accommodation to all building workers
employed by him for such period as the building or other construction work is in
progress.

2. The temporary accommodation provided under sub-section (1) shall have
seprate cooking place, bathing, washing and lavatory facilities.

3. As soon as may be, after the building or other construction work is over, the
employer shall, at his own cost, cause removal or demolition of the temporary
structures erected by him for purpose of providing llving accommodation cooking
palce or other facilities to the buildign workers as required under sub-section (1)
and restore the ground in good level and clean condition.

4. In case an employer is given any land by a Municipal Board or any other local
authority for the purposes of providing temporary accommodation for the building
workers under this section, he shall, as soon as may be after the construction
work is over, return the possession of such land in the same condition in which

he received the same.

32.  The workers 'quarters should be 25 to 35 feet away frbrom the trees on the
construction “site so that if the tree falls, the workers’ resasidence will not be
endangered.

33.  Special care should be taken to’ensure that the colony on theeocosstruction site is not
endangered. by electricity and fire.

34 _ .. In construction sites where rivers. streams, najlas and natumat axl weter streams are in
operation, special care should be taken for the safety of the workers and their place
of residence should be 50 feet away from such streams.

35. Those working on the construction site must be registered under Section 15 of the
“Building and Other Construction (Employment Regulation and Conditions of
Service) Act, 1996"

Section :- 15 Register of beneficiaries :- Every employer shall maintain a register in

such form as may be prescribed showing the details of employment of beneficiaries

employed in the building or other construction work undertaken by him and the same
may be inspected without any prior notice by the secretary of the board or any other
officer duly authorized by the board in this behalf.

36. Special care should be taken that workers not registered with the Maharashtra
Building and Other Construction Workers Weilfare Board will not work on the site.

37. A joint meeting of the developers and contractors of the Municipal Corporation and
the municipal limits should be convened to take special care of the safety of the
workers and to make the developers aware of the provisions of the Workers' Safety
Act.

38.  The developer will be obliged to take out accident insurance for the workers so that
they are not deprived of the benefits they get in the event of an accident at work.

39.  The design of the septic tank will be in accordance with the design of (1S-2470 &
UDCPR- 2020), which will be binding on the developer / Architects and his
successors. (If Applicable)

40.  You will be required to get the design of your septic tank approved by the Sewage
Department, Panvel Municipal Corporation. (If Applicable)
PMC/TP/Ghot/35/1A,35/1B,35/1C&36/0/21-22/16188/2022 : 4 of
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41. The Manual Scavenging Act 2013 prohibits the activities of manual scavenging.
Therefore the applicant shall submit undertaking before applying for Occupancy
Certificate, stating that you will not violate the said law.

42. The Owner / Developer shall be responsible for clearing all pending dues of Govt. &
Planning Authorities.

43.  The Owner / Developer is required to construct the discharge line at his own cost.

44.  The Owner / Developer should set up electrical vehicle charging point in the said
plot.

45.  The Owner/ Developer shall obtained no objection certificate from Maharashtra
Pollution Control Board before applying for Occupancy certificate on the said plot.

46. This Commencement Certificate is issued subject to condition that the Owner /
Developer shall submit Environmental Clearance Certificate before starting
any construction work on the said plot.

Note: - You have to pay the necessary charges due to GST if applicable in future as
per Panvel Municipal /Corporation policy and as informed to you in writing
and if not paid the permission granted will be revoked.

R S R U L G

Assistant Director of Town Planning
Panvel Municipal Corporation
C.C.TO:- 1) M/s. Arihant Superstructures Ltd,
Through Director
Mr. Ashok B. Chhajjer.
Arihant Aura, B-wing, 26th Floor,
Plot No. 13/1, TTC Industrial Area,
Thane Belapur Road, Turbhe,
Navi Mumbai — 400 705.

2) Architect,
M/s. AN.ARCH Architects & Planner,
Office No. 20 & 21, Ground Floor,
Raheja Arcade, Plot No. 61, Sector 11,
CBD Belapur, Navi Mumbai 400614.

3) Ward Officer,
Prabhag Samati ‘A,B,C, D’
Panvel Municipal Corporation, Panvel.

4) Tahasildar, Panvel for information & requested to take converted N.A. Tax
within 30 days from date of issue of Commencement Certificate of Panvel
Municipal Corporation.
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URBAN DEVELOPMENT DEPARTMENT

Mantralaya, Madam Cama Road, Hutatma Rajguru Chowk,
Mumbai 400 032, dated the 26th September 2016

NOTIFICATION

ManarasaTRA MUunIcIPAL CounciLs, NAGAR PaNcHAYATS AND INDUSTRIAL TownsHIp AcT,1965.

No. PNP. 2914/VIP No.301/C.R.354/UD-23.—Whereas, by Government Proclamation, Urban
Development Department, No. PNP-2914/ VIP No. 301/ CR 354/ UD-23, dated the 16th May 2016
(published in the Maharashtra Government Gazette, Extraordinary, Part-1A), Central Sub-section,
dated the 16th May 2016), issued in pursuance of the provisions of clause (d) of sub-section (1) of
section 6 of the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
Act, 1965 (Mah. XL of 1965) read with sub-section (3) of section 3 thereof, the Government of
Maharashtra has invited the objections and suggestions to its proposal to issue a notification
under the said clause (d) of sub-section (1) of section 6, with a view to declare that the Panvel
Smaller Urban Area in the Raigad District, for which the Panvel Municipal Council has been
constituted shall cease to be a smaller urban area;

And whereas, as required by sub-section (2) of said section 6 read with sub-section (3) of
section 3 of the said Act, the said Proclamation was also published in the local newspapers Dainik
Lokmat, Dainik Pudhari, Dainik Sakal, Dainik Karnala and Dainik Ramprahar and was also
affixed on the notice boards of the Offices of the Collector Raigad, Tahsildar Raigad, and the
Panvel Municipal Council;

And whereas, the objections and suggestions received pursuant to the said Proclamation,
during the period specified therein, were considered by the Government;

And whereas, the Divisional Commissioner, Konkan Division has also given an opportunity
of hearing to the persons who appeared before him on the 16th July 2016;

And whereas, after considering the report of the Divisional Commissioner, Konkan Division,
and the objections and suggestions so received, the Government of Maharashtra is of the opinion
that the objections and suggestions are not sufficient or valid;

And whereas, it is considered expedient to declare that the area comprising of existing Panvel
Municipal Council and 29 villages shall be a larger urban area and for that purpose to declare
that the Panvel Smaller Urban Area in the Raigad District, for which the Panvel Municipal Council
has been constituted shall cease to be a smaller urban area;

Now, therefore, in exercise of the powers conferred by clause (d) sub-section (1) of section 6
of the said Act and of all other powers enabling it in that behalf, the Government of Maharashtra
hereby declares that the area specified in the Schedule to this notification shall cease to be a
smaller urban area from 1st day of October 2016.

Schedule

The whole area of Panvel Municipal Council.

By order and in the name of the Governor of Maharashtra,

Dr. SUDHAKAR SHINDE,

Deputy Secretary to Government.
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URBAN DEVELOPMENT DEPARTMENT

Mantralaya, Madame Cama Road, Hutatma Rajguru Chowk,
Mumbai 400 032, dated the 26th September 2016

NOTIFICATION
MAHARASHTRA MUNICIPAL CORPORATIONS ACT.

No. PNP. 2914/VIP No0.301/C.R.354/UD-23.—Whereas, by Government Notification, Urban
Development Department, No PNP-2914/VIP No.301/ C.R.354/UD-23, dated the 16th May 2016
published in the Maharashira Government Gazette, Part I-A, Extraordinary Central Sub-Division,
dated the 16th May 2016, the Government of Maharashtra had announced its intention to issue a
notification in exercise of the powers conferred by sub-section (4) of section 3 of the Maharashtra
Municipal Corporations Act (LIX of 1949) (hereinafter referred to as “the said Act”), with a view
to specify the Panvel larger urban area for which the Municipal Corporation of the City of Panvel
shall be constituted;

And whereas, the objections and suggestions received pursuant to the said notification within
the period mentioned therein have been considered by the Government;

And whereas, having regard to the factors mentioned in clause (2) of Article 243-Q of the
Constitution of India, it is expedient to specify the larger urban area of Panvel for which the
Municipal Corporation of the City of Panvel would be constituted;

Now, therefore, in exercise of the powers conferred by sub-section (2) read with sub-section
(24) of section 3 of the said Act, and of all other powers enabling it in that behalf, the Government
of Maharashtra hereby, after consultation with the Municipal Council of Panvel and after previous
publication as required by sub-section (4) of section 3 of the said Act, specifies, with effect from
the 1st day of October 2016 the whole of the Panvel Municipal Council smaller urban area and the
areas specified in the Schedule appended hereto, shall be larger urban area, and there shall be a
Municipal Corporation for such larger urban area known by the name of the “Municipal Corporation
of the City of Panvel”.

Schedule

The description of areas which shall form the Panvel larger urban area
which shall form a City having a Corporation to be known by the name of Municipal
Corporation of the City of Panvel.

Municipal Council.—Whole of Panvel Municipal Council
Villages.—Whole area of the following Revenue Villages :(—

(1) Taloje Pachnand (2) Kalundre (3) Kharghar (4) Owe (5) Devicha pada (6) Kamothe
(7) Chal (8) Navde (9) Tondhare (10) Pendhar (11) Kalamboli (12) Roadpali (13) Khidukpada
(14) Padghe (15) Walavli (16) Pale Khurd (17) Tembhode (18) Asudgaon (19) Bid (20) Adivali
(21) Rohinjan (22) Dhansar (23) Pisarve (24) Turbhe (25) Karvale Budruk (26) Nagzari (27)
Taloje Majkur (28) Ghot (29) Koynavele.

By order and in the name of the Governor of Maharashtra,

Dr. SUDHAKAR SHINDE,

Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH
GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004,
EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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7.7
7.7.1

ii)

iii)

Provided that, where such building is partly self-occupied by the owners, then entitlement of
such partly area shall be governed by the provisions mentioned in Regulation No.7.6.1
above.

Provided further that, if the existing authorised built up area and incentive thereon as stated
above is less than maximum building potential mentioned in Regulation No. 6.1 or 6.3, as
the case may be, then society may avail premium FSI / TDR upto maximum building
potential.

All the eligible tenants of the old building shall be re-accommodated in the redeveloped
building.

In case of fire gutted buildings, the conditions of more than 30 years age of buildings shall
not be applicable.

Note :- (applicable for Regulation No.7.6.1 & 7.6.2)

1

2)

3)

For the purpose of deciding authenticity of the structure if the approved plans of existing
structure are not available, the Authority shall consider other evidences such as Assessment
Record or City Survey Record or Sanad.

The new building may be permitted to be reconstructed in pursuance of an agreement to be
executed on stamp paper by at least 51% of the landlord/ occupants in the original building,
within the meaning of the Bombay Rents, Hotel and Lodging House Rents Control Act,
1947 or Apartment Act and its related provision and in such agreement provision for
accommodation for all occupants in the new building on agreed terms shall be made and a
copy of such agreement shall be deposited with the Planning Authority before
commencement or undertaking reconstruction of the new buildings.

An amount as may be decided by the Government shall be paid by the Owner/Developer/
Society as additional Development Cess for the built up area over and above the Base FSI. A
corpus fund as decided by the Authority is to be created by the Developer which will take
care of the maintenance of the building for a period of 10 years.

DEVELOPMENT OF HOUSING FOR EWS/ LI1G

In Residential Zone-

If the owner constructs the housing for EWS/ LIG in the form of tenements of size up to 50 Sq.m.

(O]

carpet area on his plot, then he shall be allowed FSI of maximum building potential mentioned

in the column 6 or 9 of Table No.6A or column 6 or 9 of Table No. 6G of Regulation No.6.1 or
6.3, subject to following conditions.

For the FSI availed over and above the basic FSI, the premium shall be charged at the rate of
15% of land rate in ASR, without considering guidelines therein.

Out of the total tenements, at least 40% tenements shall be of " carpet area not more
than30sq.m.

Only one tenement should be sold to a family. Adjoining tenement should not be sold to a
close relative of such tenement owner. Affidavit to that effect shail be obtained from the
land owner/ developer and purchaser.

For these proposals, marginal distances (except front margin) parking and other requirement
shall be as per Slum Redevelopment Regulations, wherever such regulations exist.

2 Substituted vide Corrigendum / Addendum No. CR 121/21, dt. 02™ December, 2021,
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v) The owner shall have option to avail TDR over and above basic FSI instead of availing FSI
with the payment of premium as mentioned in (i) above.

. “Note - Out of the permissible FSI, 10% of the basic FSI mentioned in Regulation No. 6.1 or 6.3,
shall be allowed for commercial use.

7.7.2  In Agricultural Zone -

The housing scheme mentioned in Regulation ") No.7.7.1 shall be permissible in Agricultural
Zone with FSI of 1.00 with approach road of minimum 9 m. The responsibility of development of
infrastructure shall lie with the owner / developer.

) Note - Out of the permissible FSI, 10% of the FSI shall be allowed for commercial use.
7.7.3  For Regional Plan Area -

The housing scheme mentioned in Regulation No.7.7.1 and 7.7.2 shall be applicable for Regional
Plan area mutatis mutandis.

7.8 REGULATIONS FOR DEVELOPMENT OF INFORMATION TECHNOLOGY
ESTABLISHMENT

7.8.1  For Municipal Corporation, Area Development Authority and Special Planning Authority
area.

Development of Information Technology Establishments shall be regulated as per the Information
Technology & Information Technology Enabled Services (IT/ITES) Policy 2015 as declared by
Industries Department vide Government Resolution No.ITP-2013/CR-265/IND-2, dated
25/08/2015, along with the special regulations sanctioned by the Government vide notification
No. TPB 4316/CR-167/2016/(3)/UD-11, dated 15th July, 2016 and amended from time to time
which are mentioned below :-

i)  The Authority may permit additional FSI up to 200% over and above the basic permissible
F.S.L. to all registered Public and Private IT/ ITES Parks/AVGC Parks /IT SEZs or IT Parks
in SEZs / Stand-alone IT/ ITES units in public IT Park (including IT/ ITES units located in
Residential / Industrial/ No Development/ Green/ Agriculture Zone or any other land use
zone in which such users are permissible), which have been approved by the Directorate of
Industries, proposed to be set up or already set up under present / previous IT/ITES policies,
( hereinafter referred to as the "said unit") by charging premium of 20% of the land rate for
the said land as prescribed in Annual Statement of Rates for the relevant year of granting
such additional F.S.I.

In the case of lessor authorities such as New Town Development Authorities as land owner,
such Authorities may recover lease premium for additional F.S.1., if applicable, under their
land disposal policy.

Provided that additional FSI above 100% and up to 200% shall be permissible only on plots

having an access road of minimum18 m. width.

Provided further that, the premium so collected shail be shared between the Planning
Authority and the Government in the proportion of 50 : 50. The share of the Government shall be
paid to the concerned Branch office of the Town Planning Department.

M Inserted vide Corrigendum / Addendum No. CR 121/21, dt. 02** December, 2021
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PANVEL MUNICIPAL CORPORATION
Tal- Panvel, Dist ~ Raigad, Panvel — 410 206.

v

E mall — panvelcorporation@gmall.com Tel - (022) 27458040/41/42
NO.2019/PMC/TP/3E Q Q /2019 Date :03 /9] /2019

0,
\/n‘ﬁl/r. V. Venugopal

Chief Planner, NAINA
GBD-Belapur, Navi Mumbai.

Subject: Request for providing GIS based data of NAINA with regard for the project “Preparation of
Existing Land Use Map, Proposed Land Use Map and Deveiopment Plan for Panvel Municipal
Corporation” to CRISIL Risk and Infrastructure Solutions Limited (CRIS) )

Dear Sir, ,
The Panvel Municipal Corporation (PMC) has appointed CRISIL Rigk & Infrastructure Solutions

Limited (CRIS) for “Preparation of Existing Land Use (ELU) Mep and Assistance to Town Planning
Depertment in Preparation of Proposed Land Use (PLU) Map and Development Plan (DF) for Panvel
Municipal Corporation as per the Provisions of the MRTP Act, 1966°. :

As you are aware that, NAINA reglon surrounds the Panvel Municipal Corporation planning area
and villages cumrently in Panvel Municipal Corporation planning area were primarily part of CIDCO. Hence*
it is important to study the regional development and proposals envisaged under NAINA development
plan to prepare an holistic development plan for Panvet Municipal Corporation planning area. Therefore,
you are requested to kindly ghare the following data sets . .

1. The development plan of whole NAINA region in GIS format.

2. Transportation networks.

3. Land uses.

4. Public amenities. _

5. Village survey numbers. -

is will also help in resolving the boundary overlapping Issues of Panvel Municipal Corporation
planning area with adjacent NAINA region.

In this regard, request your kind co-operation In
CRISIL team members, so that they can coliect the Information on b

1. Mr. Ankur Dwived!

2. Mr. Shreyash Jain

3. Mr. Vishal Jain

gaining: access to the required data ta fpllowmg
ehalf of Panvel Municipal Corporation

Thanking you ‘
Yours sincerely,

: Town Planning Officer,
. Revised and Consolidated New Draft
Development Plan
Panvel Municlpal Corporation

§ et oz of G o Blarnaos {NAINA)
5ot LIS,

Date: 041211 Slgn:._jZ,

And
Asslstant Director of Town Planning
‘Town Planning Department
Panvel Municipal Corporation

CC: CRISIL Risk and Infrastructure Solutions Limited
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PUBLIC NOTICE
RESUMPTION AND DENOTIFICATION OF LAND BEARING S.NO.61 (part) TO 66 OF CHAL
VILLAGE FOR CHWTSDF, TALOJA NOTIFIED UNDER SEC.8 OF HAZARDOUS WASTE
(MANAGEMENT AND HANDLING) RULES, 1989 & AS AMENDED FROM TIME TO TIME.
[MIDC allotted Land at Plot No.32, bearing Survey No.68, 69/1(B), 69/2, 69/3,
69/4, 70; 71, 72/1, 72/2 (A) , 72/2 (B) , 73 , 77/1, 77/2, 74/1, 74/2, 74/2 (B) , 74/2 (C),
74/3, 85 admeasuring area 284460 sq.mt. AND Plot No. 32 (part) , bearing Survey No.61
(part), 62, 63/1, 63/2, 64, 65 & 66 admeasuring 109540 Sq.mt to M/s. Ramky Finance &
Jrvestment Pvt. Ltd, Hyderabad] on date 24/12/2001 to develop Comprehensive
Hazardous Waste Treatment, Storage and Disposal Facility (CHWTSDF) on Build , Own &
Operate (BOO) basis. |
Panvel Municipal Corporation vide letter dated 21/11/2022 has requested
Maharashtra Industrial Development Corporation to change the Land use pattern from
Hazardous waste to some other Non-Hazardous purposes of Plot No 32‘(part) bearing
Survey No. 61 (part), 62,63/1,63/2,64,65 & 66 which is yet to be developed to receive
Hazardous Waste for scientific treatment & disposal. Similarly, numbersi of complaints
about pollution from Taloja Industrial Areal lis being received from nearby
villagers/residents.
Considering the above request of panvel Municipal, IM/s. Ramky Finance &
' estment Pvt. Ltd. Hyderabad ,@h‘ne‘_u‘g-_hﬁits SPV.viz., M/s. Mumbai Waste Management
Ltd)has concurred & decided to surrender the:unutilized Plot No. P-32 (part). , bearing
Survey No.61 (part), 62, 63/1, 63/2, 64, 65 & 66 admeasuring 109540/ Sq-.mt to) MIDC.
Therefore, MIDC has decided to resume: the possession of theisaid!plot with MIDC by
denotifying with/ change in Land use pattern from Hazardous Waste to Industrial
activities from the date of issue of thisiPublic Notice',

(Dr: VipiniSharma)

Wted - ChiefiExeeutive Officer
| Date:; 27/03/2023 e
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No./PMC/C.O0./ 941 /2023 Date - 1% [06 /2023

Before Municipal Commissioner, Panvel

Revocation Order
(Under section 51 of the MRTP Act 1966)

Sub :- Revocation of Development Permission on Survey No. 43/3/2,
59/1, 60/1/2B, 35/1+2/1(2), 35/1+2/1(3) & 35/1+2/1(4) At. -
Ghot, Tal- Panvel, Dist- Raigad Issued Dated 25/03/2022 Vide
Building Permission No. PMC/TP/Ghot/43/3/2, 59/1&O0thers/
21-22/16188/876/2022.

Ref :- 1. Development Permission issued vide No. PMC/TP/Ghot/
43/3/2,59/1&0thers/21-22/16188/876/2022, Dated.
25/03/2022.

2. Taloja Manufactrue’s  Association's letter no.
TMA/SJS/22-23/61, Dt. 22/08/2022. (Inward No- 2867,
Dated. 24/08/2022)

3. Scientist-ll, Environment & Climate Change state
Environment Impact Assesment Authority Mumbai Letter
no. SEIAA-2022/CR-46/SEIAA, Dated 09" September
2022.

4, Stay order by PMC vide letter No.PMC/TP/Ghot/43/3/2,
59/1&0thers/21-22/16186/2747/2022, Dated. 15/11/2022.

5. Acceptance of stay order by M/s. Arihant Superstructure
Dated. 22/11/2022. (Inward No- 25962, Dated.
22/11/2022)

6. Interm report subimitted by PMC vide letter No.
PMC/TP/38-21/2603/2022, Dated. 21/10/2022.

7. Hon'ble NGT case no. .A. No.134 of 2022 (wz) in Appeal
NO. 40 of 2022 (wz), Dated. 29 September 2022.

8. MIDC Notification Dated 27" March 2023.

9. Notice issued by PMC for Hearing vide Letter No.
PMC/TP/Ghot/43/3/2,59/1&0thers/21-23/16188/997/2023
Dated. 03/04/2023

10. M/s. Arihant Superstructure Letter Dated. 11/05/2023.

WHEREAS, Panvel Municipa! Corporation is formed on 26" September 2016 and
Village Ghot is included in Panvel Municipal Corporation jurisdiction. Village Ghot is
demarcated in former AKBSNA's (MMRDA) approved DP-2005. Survey No. 35 & 36 of
Village Ghot, Tal- Panvel is demarcated in AKBSNA'’s Development Plan, and the land
u/r (under reference) has 24.00 M wide authorized road,
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AND WHEREAS, Unified Development Control and Promotional Regulation-
2020 (UDCPR’s) Rule no. 7.7.1 & 7.7.2, EWS/ LIG projects are permissible,

AND WHEREAS, Village Chal and Village Ghot are sharing revenue boundries
part area of village. Village Chal comes under MIDC and MIDC is planning authority
to part area and demarcated as Industrial zone in Navi Mumbai Development Plan
(updated till 2012). As per Rule no. 4. 8(i)) of unified development control and
promotional regulation-2020 (UDCPR’s) residential or habitable use is permissible at
the minimum distance of 23 M from Industrial Zone,

AND WHEREAS, Panvel Municipal Corporation is in process of preparing
Revised & Consolidated draft development plan for its 30 villages (included in its
jurisdiction), for which Panvel Municipal Corporation by its letter asked various
Government Authorities including CIDCO & MIDC about reservation on land, details
of land to incorporated in existing Jand use plan, about these requirements of land (if
any) to keep reservation in proposed draft landuse plan, but no reply was received
from CIDCO & MIDC and therefore this office did not recived any authorized
information regarding existing land use on land U/r (under reference) in Industrial

zone at Village Chal,

AND WHEREAS, while ELU was going on, MIDC, CIDCO, Taloja
Manufacturers Association and Mumbai Waste Management Private Limited, as a
Development authority of Panvel City, should have provide information to the Panvel
Municipal Corporation regarding Proposal of Land Fill Site or Hazardous Waste at
village Chal in Industrial Zone, however same was not done by them. Also, there was

no board installed indicating use of Land. As per 7/12 extract subject land is in the
name of CIDCO,

AND WHEREAS, Rule no. 15.8.2 of DCR for AKBSNA (MMRDA), residential
uses is permissible in Gaothan expansion area, within 200 m circumference form the
boundary of Ganothan. And as per Rule no. 5.1.1(vi), it is mentioned that in the case

of villages in Regional Plan of Mumbai Metropolitan Regien, distance shall be 500 M,

AND WHEREAS, as per guidelines of Central pollution control board vide No
HAZWAMS/17/2000-1, permissible Gaothan+ extension area boundary, Land Fill/

Hazardous Waste is not permissible from the Gaothan / within the area of 500-meter
circumference,

AND WHEREAS, Panvel Municipal Comporation has issued Development
permission to M/s. Arihant Supersturcture on 25/03/2022 in village Ghot. As per
AKBSNA DP 2005, said plot is within 500 m from gaothan expanstion, where
residential uses are permissible and Commencement Certificate is issued subject to

condition that the project proponent shall obtain Environmental Clearance before
starting any construction activity,

AND WHEREAS, M/s. Taloja manufacturing raised objection on above

Development on plot u/r and mentioned that 500 m buffer zone shall be kept around
CHWTSDF area,

AND WHEREAS, MIDC has issued notification dated 27 March 2023, and
changed the boundries of the existing CHWTSDF,

AND WHEREAS, after latest notification of the MIDC, it becag necessary to
revise the building plans approved in the adjoining areas, ‘O\N‘V“’
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AND WHEREAS, this office has issued a notice of revocation to the project
proponent and called for hearing according to section 51 of the MRTP Act 1966,

AND WHEREAS, project proponent has remain present and submitted his say
in writing and also argued his submission verbally at length,

AND WHEREAS, though the development permission was granted on
25/3/2022, and thereafter within very short span on 15/11/2022 the development
permission was stayed and as such there are no development activities are carried out
so far,

AND after hearing the concern parties, this office reached to the conclusion that
the approved building plans are required to modified accroding to the new notification
of the MIDC dated 27/03/2023.

Therefore, the Building Permission issued vide letter no. PMC/TP/Ghot/
43/3/2,59/1&0thers/21-22/16188/876/2022, Dated 25/03/2022, is hereby revoked
under section 51 of MRTP Act-1966, and Project Proponents are directed to modify &
resubmit their proposals according to the new notification of the MIDC. Development
charges already paid against building permission no PMC/TP/Ghot/
43/3/2,59/1&0thers/21-22/16188/876/2022 will be adjusted in the revised plan, if
submitted or it will be adjusted in the any proposals submitted by the project
proponents in future or same can be refunded to the project proponents if demanded.

Hence this order issued today under the seal and signature of Municipal
Commissioner

%

0
eshmukh)
Place : Panvel issioner
Date:- [/ /2023 Panvel Municipal Corporation
Copy to: -

1. Hon. Principal Secretary,
Ministry of Environment, Forest and
Climate Change,
Mantralaya, Mumbai.

2. Chief Executive Officer,

Maharashtra Industrial Development Corporation (MIDC)
Mumbai — 93. '

3. M/s. Arihant Superstructures Ltd,
Through Director Mr. Ashok B. Chhajjer.
Arihant Aura, B-wing, 26th Floor,

Plot No. 13/1, TTC Industrial Area,
Thane Belapur Road, Turbhe,
Navi Mumbai — 400 705.

o/c

984

3/3



hy
qa el WEHITIUT eTehT

Panvel Municipal Corporation
HTEE g vad, . TEE, qeNIE 410206,

FUF : (+91) 022 2745 8040 / 41/ 42 \%

@'ﬁ : panvelcorporation@gmail.com + www.panvelcorporation.com FETTET 3gd Wgedd

(4

No./PMC/C.O/ 993 /2023 Date :- 23]06 (20623

Before Municipal Commissioner, Panvel

Revocation Order
(Under section 51 of the MRTP Act 1966)

Sub:- Revocation of Development Permission on Survey No. 35/1A,
35/1B, 35/1C & 36/0, At. - Ghot, Tal- Panvel, Dist- Raigad
Issued Dated 25/03/2022 Vide Building Permission No. PMC/
TP/Ghot/35/1A,35/1B,35/1C&36/0/21-22/16188/877/2022

Ref :- 1. Development Permission issued vide No. PMC/TP/Ghot/
35/1A,35/1B,35/1C&36/0/21-22/16188/877/2022, Dated.
25/03/2022.

2. Environmental Clearance issued to  Arihant
Superstructure’s Dated. 25/07/2022, (Inward No- 2875,
Dated. 22/09/2022)

3. Taloja Manufactrue's Association's letter no.
TMA/SJS/22-23/61, Dt. 22/08/2022. (Inward No- 2867,
Dated. 24/08/2022)

4. Scientist-ll, Environment & Climate Change state
Environment Impact Assesment Authority Mumbai Letter
no. SEIAA-2022/CR-46/SEIAA, Dated 09" September
2022.

5. Stay order by PMC vide letter No.PMC/TP/Ghot/21-22/
2508/2022, Dated. 20/10/2022.

6. Acceptance of stay order by M/s. Arihant Superstructure
Dated. 20/10/2022.

7. Interm report subimitted by PMC vide letter No. PMC/TP/

. 38-21/2603/2022, Dated. 21/10/2022.

8. Hon'ble NGT case no. I.A. No.134 of 2022 (wz) in Appeal
NO. 40 of 2022 (wz), Dated. 29 September 2022.

9.  MIDC Notification Dated 27" March 2023.

10. Notice issued by PMC for Hearing vide Letter No. PMC/
TP/Ghot/35/1A,35/1B,35/1C&36/0/21-23/16188/996/2023
Dated. 03/04/2023

11.  MI/s. Arihant Superstructure Letter Dated. 11/05/2023.

WHEREAS, Panvel Municipal Corporation is formed on 26" September 2016 and
Village Ghot is included in Panvel Municipal Corporation Jjurisdiction. Village Ghot is
demarcated in former AKBSNA’s (MMRDA) approved DP-2005. Survey No. 35 & 36 of
Village Ghot, Tal- Panvel is demarcated in AKBSNA’s Development Plan, and the land
u/r (under reference) has 24.00 M wide authorized road,

AND WHEREAS, Unified Development Control and Promotiona equlati
(UDCPR's) Rule no. 7.7.1 & 7.7.2, EWS /LIG projects are permissible,
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AND WHEREAS, Village Chal and Village Ghot are sharing revenue boundries
part area of village. Village Chal comes under MIDC and MIDC is planning authority
to part area and demarcated as Industrial zone in Navi Mumbai Development Plan
(updated till 2012). As per Rule no. 4.8(ij) of unified development control and
promotional regulation-2020 (UDCPR’s) residential or habitable use is permissible at
the minimum distance of 23 M from Industrial Zone,

AND WHEREAS, Panvel Municipal Corporation is in process of preparing
Revised & Consolidated draft development plan for its 30 villages (included in its
jurisdiction), for which Panvel Municipal Corporation by its letter asked various
Government Authorities including CIDCO & MIDC about reservation on land, details
of land to incorporated in existing land use plan, about these requirements of land (if
any) to keep reservation in proposed draft landuse plan, but no reply was received
from CIDCO & MIDC and therefore this office did not recived any authorized
information regarding existing land use on land U/r (under reference) in Industrial
zone at Village Chal,

AND WHEREAS, while ELU was going on, MIDC, CIDCO, Taloja
Manufacturers Association and Mumbai Waste Management Private Limited, as a
Development authority of Panvel City, should have provide information to the Panvel
Municipal Corporation regarding Proposal of Land Fill Site or Hazardous Waste at
village Chal in Industrial Zone, however same was not done by them. Also, there was
no board installed indicating use of Land. As per 7/12 extract subject land is in the
name of CIDCO,

AND WHEREAS, Rule no. 15.8.2 of DCR for AKBSNA (MMRDA), residential
uses is permissible in Gaothan expansion area, within 200 m circumference form the
boundary of Gaothan. And as per Rule no. 5.1.1(vi), it is mentioned that in the case
of villages in Regional Plan of Mumbai Metropolitan Regien, distance shall be 500 M,

AND WHEREAS, as per guidelines of Central pollution control board vide No
HAZWAMS/17/2000-1, permissible Gaothan+ extension area boundary, Land Fill/
Hazardous Waste is not permissible from the Gaothan / within the area of 500-meter
circumference,

AND WHEREAS, Panvel Municipal Corporation has issued Development
permission to M/s. Arihant Supersturcture on 25/03/2022 in village Ghot. As per
AKBSNA DP 2005, said plot is within 500 m from gaothan expanstion, where
residential uses are permissible and Commencement Certificate is issued subject to
condition that the project proponent shall obtain Environmental Clearance before
starting any construction activity,

AND WHEREAS, M/s. Taloja manufacturing raised objection on above
Development on plot u/r and mentioned that 500 m buffer zone shall be kept around
CHWTSDF area,

AND WHEREAS, MIDC has issued notification dated 27 March 2023, and
changed the boundries of the existing CHWTSDF,

AND WHEREAS, after latest notification of the MIDC, it became necessary to
revise the building plans approved in the adjoining areas,

AND WHEREAS, this office has issued a notice of reyocation to the project
proponent and called for hearing according to section 51 of the MRTP Act 1966,

,\;}\\,\w’v

2/3



987

hb

AND WHEREAS, project proponent has remain present and submitted his say in
writing and also argued his submission verbally at length,

AND WHEREAS, though the development permission was granted on 25/3/2022,
the project received Environmental Clearance on 25/07/2022 and thereafter within very
short span on 20/10/2022 the development permission was stayed and as such there are
no development activities are carried out so far,

AND after hearing the concern parties, this office reached to the conclusion that
the approved building plans are required to modified accroding to the new notification of
the MIDC dated 27/03/2023.

Therefore, the Building Permission issued vide letter no. PMC/TP/Ghot/
35/1A,35/18,35/1C&36/0/21-22/16188/877/2022, Dated 25/03/2022, is hereby revoked
under section 51 of MRTP Act-1966, and Project Proponents are directed to modify &
resubmit their proposals according to the new notification of the MIDC. Development
charges already paid against building permission no PMC/TP/Ghot/ 35/1A, 35/1B, 35/1C
& 36/0/21-22/16188/877/2022 will be adjusted in the revised plan, if submitted or it will be
adjusted in the any proposals submitted by the project proponents in future or same can
be refunded to the project proponents if demanded.

Hence this order issued today under the seal and signature of Municipal
Commissioner

w
W

Q)
Place : Panvel ,@\

Date :-93 / 0¢ /2023 (Ganesh X ¢shmukh)
ComyhisSioner
Panvel Murpicipal Corporation

Copy to: -

1. Hon. Principal Secretary,
Ministry of Environment, Forest and
Climate Change,
Mantralaya, Mumbai.

2. Chief Executive Officer,

Maharashtra Industrial Development Corporation (MIDC)
Mumbai - 93.

3. M/s. Arihant Superstructures Ltd,
Through Director Mr. Ashok B. Chhajjer.
Arihant Aura, B-wing, 26th Floor,

Plot No. 13/1, TTC Industrial Area,
Thane Belapur Road, Turbhe,
Navi Mumbai — 400 705.

ole
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BEFORE THE NATIONAL GREEN
TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPEAL NO. 39 OF 2022 WZ

Taloja Manufacturers Association
APPELLANT
VERSUS
Union of India and Others.
RESPONDENTS

AFFIDAVIT-IN-REPLY ON BEHALF
OF RESPONDENT NO. 6
PANVEL MUNICIPAL
CORPORATION

YATIN MALVANKAR

Advocate High Court Mumbai
Chambers of Anil V. Anturkar, Senior Advocate
93, Engineers Premises, Ground Floor, Mumbai
Samachar Marg, near J & K Bank, Fort, Mumbai-
400032

(Mob: +91 96195 42549)
advymm@agmail.com
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